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(Open court) 

CENI'RAL AD!'-!INISTRATIVE TRmUNAL 

ALLAHABAD BENCH, ALLAHABAD 

Allahabad this the 30th day of October, 2001. 

c o R A M :- Hon' b l e Mr. Jus tice R. R. K. Trivedi, v.c. ----- Hon'ble r-tt. c.s . Chadha , Member- A. 

Civial Contempt Application No. 84 of 2001 

IN 

Org inal Application No . 1228 of 1999. 

1. 

2. 

All Ind ia Telecom Employees Union, 

Class III, U.P. (East) Circle, 
Lucknow. 

smt. sukhda Shukla, 
Chief Telecom s upervisor, 
Office o f the General Manager 
Telecom, Kanpur. 

3. smt. Asha Lata 
Chief Telecom s upervisor 
Office of the General Manager, 
Telecom, Kanpur. 

4. sri J.N. Tripathi s/o Late J.P. Tripathi 
Chief Te l e com s upervisor (Retd .), Office 
of the General Manager, 
Telecom, Kanpur. 

5. Sri T.A. Siddiqui 
Technician, Office of the General Manager, 
Telecom, Kanpur 

- - - Petitioners. 

counsel for Petitioners:- sri H.s. Srivastava 

versus 

s.P. Kal•i, Chief General Manager, 
Telecom U.P. (East) Circle, Lucknow 

•••••• Respondents 
counsel for Respondents :- sri Amit sthalekar 

0 R DE R (Oral) 

(By Hon'ble Mr. Justice R.R.K. Trivedi, V.C.) 

By this application U/5 17 of Administrative 
Tribunals Act 1985, applicants have prayed to punish 
the respondent for willful disobedience of the order 
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dated 17. 8 .2000 by which a bunch of 

with follo~-ring dir ection :-

""' .).. 

OAs/ w~ deci ded 

"For the r eason s s t a t ed above, a ll these OAs 
a r e a llowed . The impugned orders dat ed 14.7.99, 
20.7.99 & 16.8.99 (Annexure A1,A2 & A3) in OA 
No.1005/99, impugned order dat ed 20.7.99 in OA 
No .912/99, impugned order s dated 14.7.99 , 2. 8 .99 
& 11. 8 .99 (Annexures A1 to A4) in OA No .1027/99, 
impugned orders dated 14.7.99, 20,7, 99 , 29.7.99 
& 2.8o99 in OA 1072/99 , impugned orders dat ed 
14.7.99, 20 .7.99 & 31.8.99 in OA 1095/99 , 
impugned orders dated 14.7.99 , 20.7.99 and 
3.8.99 in OA No .1226/99 , impugned order dat ed 
17.9.99 in OA No .1227/99 , impugned order dat ed 
8 . 9 .99 in OA 1228/99 , impugned orders dated 
14.7.99, 20.7.99 & 4.10.99 in OA 1281/99, 
impugned order dated 16.9.99 in OA 1374/99, 
impugne d order s dat ed 14.7.99, 20.7.99 & 22.9.99 
in OA No.1383/99, impugned orders dat ed 14.7.99, 
20.7.99 and 17.9.99 in OA No .1384/99, impugned 
order s dated 8.9.99, 16 .9.99 and 20.9.99 in 
OA No.1273/99 to the original applications are 
being qua shed. However, it i s left open to the 
respondent s to pass a fresh order in accordance 
with law after affording adequate opportunity of 
hearing to the applicant. During the pendency 
of these applications if any recovery has been 
made from the applicants, they will be entitled 
to get the amount back within a period of three 
months from the date of receipt of copy of this 
ordtr. 'Ih~re will be no orders as to costs." 

2. In pursuance of the aforesaid orders of the 

tribunal, respondents have pa s sed the orders dated 

19.2.2001 filed as Annexure eM. By the aforesa id -
order, the r espondents have directed to refund the 

0 ..... 
amount r ecove r ed . The order a l so takes the ca~e of 

those who retired from the government service and also 

those who are likely t o be r e t i r ed shortly. Considering 

the aforesaid detailed o r der, it i s difficult to say 

that r espondents \·rillfully disobeyed the orders passed 

by this Tribnnal. In our opinion, no case of contempt 
""'"-P.t ,pft'"' 

is made out in such ~. At the same t ime , we a 1 so 
.......-\ ' 

ob se rvea that the r e may be .individual g rievances which 

may be raised individually by making representation 
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before the authorities which shall be considered and 
-<\ 

decided by a reasoned orde~expeditiously preferably 

within tl-TO months or such person may also approach 

this Tribunal by filing fresh OA .Subject to aforesaid, 

this contempt petition is dismissed. Notices are 

discharged. 

3. There \'Till be no order as to cost s . 

Vice -Cha innan. 

/Anand/ 
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